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Title: The scheduled castes and scheduled tribes (prevention of atrocities) Amendment Bill, 2014. (motion adopted)
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HON. CHAIRPERSON: Motion moved:

"That the Bill to amend the Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities) Act, 1989, be taken into
consideration."
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DR. K. GOPAL (NAGAPATTINAM): Hon. Chairman, Sir, Vanakkam!

I extend my regards and respects to my beloved leader hon. Chief Minister of Tamil Nadu Dr. Puratchi Thalaivi Amma for allowing me to speak
on 'The Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities) Amendment Bill, 2014".

The Father of our nation Mahatma Gandhi said, "My fight against untouchability is a fight against the impure in humanity”. The central feature
of caste discrimination is the concept of 'untouchability’ based on the notion that certain caste groups are considered 'impure', compared to other
caste groups, leading to denial of human dignity.

Article 17 of the Constitution outlaws the practice of 'untouchability’. However, despite legal and constitutional provisions as well as
affirmative schemes, SCs and STs continue to face untouchability as well as social, economic and institutional deprivations.

The Constitution of India vide Article 15 lays down that no citizen shall be subjected to any disability or restriction on the grounds of religion,
race, caste, sex, or place of birth. It also guarantees that every citizen shall have equality of status and opportunity.

The present Bill replaces the Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Amendment Ordinance, 2014 and seeks to
amend the Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities) Act, 1989. The Act prohibits the commission of offences against
members of the Scheduled Castes and Scheduled Tribes and establishes special courts for the trial of such offences and the rehabilitation of victims.

The term 'atrocity' was not defined until the Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act was passed by Parliament
in 1989. In legal parlance, the Act understands the term to mean an offence punishable under sections 3(1) and (2).

In specific terms, 'atrocity’ is an expression commonly used to refer to crimes against Scheduled Castes and Scheduled Tribes in India. It
denotes the quality of being shockingly cruel and inhumane, whereas the term 'crime' relates to an act punishable by law. It implies any offence
under the Indian Penal Code committed against SCs by non-SC persons, or against STs by non-ST persons. Caste consideration, as a motive, is not
necessary to make such an offence in case of atrocities. It signifies crimes which give suffering in one form or the other that should be included for
reporting. This is based on the assumption that caste considerations are really the root cause of the crime, even though caste considerations may
not be the main motive for the crime.



People belonging to Scheduled Castes and Scheduled Tribes face persistent discrimination and serious crimes are committed against them
ranging from abuse on caste name, murders, rapes, arson, social and economic boycotts, naked parading of SC women, and use of force to drink
urine and eat human excreta. There are various types of discrimination against SCs and STs ranging from denial of entry into non-Dalit houses and
places of worship, prohibitions against food sharing, denial of access to cremation and burial grounds, denial of access to water facilities, ban on
marriage processions, etc.

As per Crime Statistics of India, every 18 minutes a crime is committed against SCs; every day, 27 atrocities are committed against them,
which include three rapes, 11 assaults and 13 murders; every week, five of their homes are burnt and six persons are kidnapped or abducted.

The following cases of discrimination against known public figures illustrate the gravity of the problem. In November 2011, a Judge of a High
Court stated that he had been humiliated by fellow judges due to his caste since 2001. In June 2011, the Chairperson of the National Commission for
Scheduled Castes — himself a Dalit — was denied entry into a Hindu Temple. In July 2011, a Dalit Member of a Legislative Assembly was allegedly
not allowed to eat food along with his colleagues at an official meeting.

The Act lists 22 offences relating to various patterns of behaviours inflicting criminal offences for shattering the self-respect and esteem of
SCs and STs, denial of economic, democratic and social rights, discrimination, exploitation and abuse of the legal process, etc. As the Act outlines
actions by non-SCs and non-STs against SCs or STs to be treated as offences, the Bill amends certain existing categories and adds new categories of
actions to be treated as offences. Forcing a Scheduled Caste or Scheduled Tribe individual to vote or not to vote for a particular candidate in a
manner that is against the law is an offence under the Act. The Bill adds that impeding certain activities related to voting will also be considered an
offence. Wrongfully occupying land belonging to SCs or STs is an offence under the Act. The definition for the term "wrongful' in this context has been
included in the Bill which was not done under the 1989 Act.

The UN Special Rapporteur on violence against women noted that "Dalit women face targeted violence, even rape and death, from State
actors and powerful members of dominant castes who employ these methods to inflict palitical lessons and crush dissent within the community”.
Assaulting or sexually exploiting an SC or ST woman is an offence under the Act.

The Bill adds that: (a) intentionally touching an SC or ST woman in a sexual manner without her consent, or (b) using words, acts or gestures
of a sexual nature, or (c) dedicating an SC or ST woman as a devadasi to a temple, or any similar practice will also be considered an offence.
Consent is defined as a voluntary agreement through verbal or non-verbal communication.

To empower the nation, we need to empower women. There should be Special Courts for women. Atrocities against women belonging to a
Scheduled Caste or Scheduled Tribe should be tried by special courts for women with women judges and women public prosecutors preferably
belonging to Scheduled Caste or Scheduled Tribe community. All Women police stations in Tamil Nadu-first of its kind in the world- are the brain child
of Hon. Chief Minister of Tamil Nadu Dr. Puratchi Thalaivi Amma. These All Women Police stations provide assistance and redress the grievances of
all women, especially SCs and STs. All other States of the country can try to follow this method to provide protection to Women.

New offences added under the Bill include: (a) garlanding with footwear, (b) compelling to dispose or carry human or animal carcasses, or do
manual scavenging, (c) abusing SCs or STs by caste name in public, (d) attempting to promote feelings of ill-will against SCs or STs or disrespecting
any deceased person held in high esteem, and (e) imposing or threatening social or economic boycott.

I understand that preventing SCs or STs from undertaking the following activities will be considered an offence: (a) using common property
resources, (c) entering any place of worship that is open to the public, and (d) entering an education or health institution.

The Standing Committee of Parliament had recommended that the following acts may be made punishable offences: (i) registration of false
cases under the Act, (ii) acquiring false Scheduled Caste and Scheduled Tribe certificates and claiming reservation benefits in jobs, admissions, etc.,
and (iii) entering into an inter-caste marriage to procure the Scheduled Caste or Scheduled Tribe status so as to acquire land or fight elections.

With regard to false and malicious complaints filed under the Act, the Committee noted that relevant provisions of the Indian Penal Code, 1860
are insufficient, and a provision addressing this problem should be included within the Act. The Sexual Harassment of Women at Workplace
(Prevention, Prohibition and Redressal) Act, 2013 provides for a similar clause. I urge that these recommendations of the Standing Committee be
included in the Bill.

In most cases, unwillingness to file a First Information Report (FIR) under the Act comes from caste-bias. Upper caste policemen are
reluctant to file cases against fellow caste-members because of the severity of the penalties imposed by the Act; most offences are non-bailable and
carry minimum punishments of five years imprisonment. The Act specifies that a non SC or ST public servant who neglects his duties relating to SCs
or STs shall be punishable with imprisonment for a term of six months to one year. The Bill specifies the duties, including: (a) registering a complaint
or FIR, (b) reading out information given orally, before taking the signature of the informant and giving a copy of this information to the informant,
etc.

Under the Act, a Court of Session at the district level is deemed a Special Court to provide speedy trials for offences. A Special Public
Prosecutor is appointed to conduct cases in this court. The Bill substitutes this provision and specifies that an Exclusive Special Court must be
established at the district level to try offences under the Bill. In districts with fewer cases, a Special Court may be established to try offences. Justice
delayed is justice denied. There should be less pendency of cases in Courts.

Adequate number of courts must be established to ensure that cases are disposed of within two months. Appeals of these courts shall lie with
the High Court, and must be disposed of within three months. A Public Prosecutor and exclusive Public Prosecutor shall be appointed for every
Special Court and exclusive Special Court respectively.

The Bill further adds a chapter on the rights of victims and witnesses. It shall be the duty of the State to make arrangements for the
pratection of victims, their dependents and witnesses. The State government shall specify a scheme to ensure the implementation of rights of



victims and witnesses. The courts established under the Bill may take measures such as (i) concealing the names of witnesses, (ii) taking
immediate action in respect of any complaint relating to harassment of a victim, informant or witness, etc. Any such complaint shall be tried
separately from the main case and be concluded within two months.

Hon. Chairman, moreover there should not be any discrimination amongst people belonging to Scheduled Castes. As demanded by Hon. Chief
Minister of Tamil Nadu Puratchi Thalaivi Amma, I request the Hon. Union Minister for Social Justice and Empowerment to treat Scheduled Caste
Christians at par with Hindus, Sikhs or Buddhists and include them in the SC list. The Tamil Nadu Government led by Hon. Puratchi Thalaivi Amma is
committed for the cause of protection of people belonging to Scheduled Castes and Tribes.

Tamil Nadu Government has been implementing several welfare programmes meant for Scheduled Castes and Tribes, particularly women.
Steps like grant of Rs.1004 crore as loan assistance with a subsidy of Rs.370 crore for Self Employment Ventures through TAHDCO, Rs. 262 crore
loan assistance with subsidy of Rs.116 crore to 6528 Self-Help Groups consisting of 78339 women members and Rs. 200 crore fund allocation for
Integrated Tribal Development Programme are some of the pioneering steps, aimed for the empowerment of SCs and STs, taken by Tamil Nadu
government under the able guidance of Hon. Chief Minister, Dr. Puratchi Thalaivi Amma. A bigger obstacle faces victims who actually manage to
lodge a complaint. Failure to follow through with cases is alarmingly apparent at the lowest echelons of the judicial system.

16.59 hrs (Shri Anandrao Adsul in the Chair)

Seeking justice through the special laws is not an easy task, since it demands adherence to a number of procedures on the part of the victims,
accused, police, the special public prosecutor and others concerned at every stage of the case, which often turn out to be very costly, tiresome and
time-consuming, particularly for the victims. Invariably, it is during this time the accused indulges in a number of mischievous activities including
bribing the police, tampering the evidences, pressurising the victims for an out of court settlement of the case and threatening the victims and their
witnesses etc. If they have to pursue the case despite all these, it would be at the cost of their "means of sustenance, dignity, peaceful living, and
sometimes their life itself". The law enforcement agencies, the police and the judiciary should be free from caste prejudices to address this perennial
social problem.

17.00 h

The present Bill is committed to protect basic human rights and principles of justice, equality, liberty, and fraternity. Among the Dalit community and
its supporters and sympathizers, Dr. Ambedkar's statement resounds louder today than ever -- "My final words of advice to you are, educate, agitate
and organize; have faith in yourself". For ours is a battle not for wealth nor for power. 1t is battle for freedom. It is the battle of reclamation of
human personality.
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SHRI MALYADRI SRIRAM (BAPATLA): Sir, I would thank you for giving me this opportunity to speak on this Bill.

Sir, even after 67 or 68 years of Independence, India is not free from the atrocities against the Dalits. Even now, atrocities, discrimination and
deprivation are going on against the Dalits. I do not know how many years it will take to have an instance-free society in India.

Sir, it is true that atrocities have been happening all over India for the last 60 to 70 years. Though several laws have been enacted - the Prevention
of Atrocities Act, 1989 has been enacted — yet, even after that also, atrocities against the Dalits, especially the Scheduled Caste and Scheduled
Tribe communities have not come down. I thank the NDA Government for introducing some amendments at least now. Especially, my sincere thanks
are due to the hon. Minister of Social Justice and Empowerment to push through this Bill.

It is a very long-pending demand from the communities which are very backward, which require the support of the Government for their
development. The Dalits continue to face oppression. Governments may come and go, leaders can rise and fall. Promises can be made and broken.



Issues can emerge and fade. But one thing constant in Independent India is the unbelievable degree of oppression encountered by the Dalit
community.

While the system of reservation has helped to some extent in providing opportunities for the Dalits in education and employment but social relations
are still stuck in a time warp.

A brutal assault on the Dalits such as the shocking instance of a Dalit youth being murdered because he is having an Ambedkar ring-tone on his
mobile phone has appeared recently. It happened in Maharashtra. In this context, I just want to bring to your kind notice two instances which
happened in Andhra Pradesh, one in 1985 and another in 1992. Judgments have been rendered by the lower courts and higher courts after 30 years.
In one court, the hon. Judge let off the culprits by saying: "It is true that 7 to 8 people have been murdered but the prosecution could not establish
who has committed the murder.” This is the way the courts are also acting.

In another case, even after 30 years, it has not reached the finality. Even the ... U are also against the Dalits' interests of this country. Therefore, I
want to bring to your attention the distressing rise in the incidents of atrocities against Dalits across the country.

Besides public damning, awareness campaigns and threats of punitive action, nothing substantial so far has been initiated to erase caste
discrimination. I do not mind even referring to the case of discrimination. Some of the people, who have been suppressed and oppressed are thinking
of going to some other faith also. I think the society has to seriously think of the reason behind this. Why are people trying to change their faith? I
request my brethren and colleagues in this august House to consider this.

A comprehensive review of the effectiveness of the machinery for ensuring safety and security of SCs and STs should be taken up. There should be
an effective control of crimes committed against them in the country. Day by day a number of cases of atrocities against members of SCs registered
under the SCs and STs Prevention of Atrocities Act, 1989 are increasing. I urge upon the Union Government to make earnest efforts towards
effective implementation and further strengthening of Prevention of Atrocities Act.

Several factors like land disputes, land alienation, indebtedness, non-payment of minimum wages and non-economic causes like caste prejudices,
deep rooted social resentments, etc. may manifest in offences of atrocities.

The Prevention of Atrocities Act was enacted and brought into force in early 1990s with a view to preventing atrocities against the members of SCs
and STs and the provisions of the Act are implemented by the State Governments.

I would like to request the Central Government to monitor its functions and periodically strengthen the Act by setting up Special Police Stations, SCs
and STs Protection Cells. Efforts should be made for setting up exclusive Special Courts; relief and rehabilitation should be provide to the victims
affected by atrocities.

Therefore, I urge the Union Government to launch the awareness generation programme among the vulnerable sections of the society and open
legal recourse to SCs and STs and to identify the atrocity-prone areas for taking preventive measures.

I wish to bring it to the notice that the Central Government has also been advising them from time to time to implement the Prevention of Atrocities
Act in letter and spirit with specific emphasis on sensitization and training of the police personnel, law enforcement agencies, and to minimize delays
in investigation of cases of atrocities against the SCs and STs, and to improve the quality of investigation, setting up of exclusive special courts for
speedy trial of cases under the Act, and review of cases ending in acquittal. In most of the cases, investigations are not properly taken up. The SHOs
should be made very responsible and Inquiring Officer should be at the level of DSP so that the percentage of successful cases is high. Unfortunately,
the success rate in regard of these cases is negligible. So, I demand a fair and impartial enquiry in the case so that guilty are punished as per law.
While stressing the importance, institutional machinery charged with the welfare and protection of Dalits should be strengthened and made
accountable.

The august House and the Ministry should be seriously concerned about the rising crimes against women belonging to the SCs and STs. Keeping in
view the fact that the SC and ST women are quite often subjected to sexual harassment and given pain and trauma, and they suffer. Thereafter, due
to pressure, fear and shyness, these women also remain diffident and hesitant while deposing before the court proceedings which are conducted
mostly in a male dominated atmosphere. This is more pronounced in the rural areas. The Committee are of the firm view that the need of the hour is
to address this vital issue by setting up special courts for them with women judges and women public prosecutors, preferably belonging to the SCs
and STs community.

Some of the provisions which have been added are really good. Action should be taken under the Act against registration of false cases. The relief
and rehabilitation provided to the affected persons should be enhanced. The Government of India is thus making earnest efforts towards effective
implementation and further strengthening of the Prevention of Atrocities Act, 2014.

Issues raised by me are important. Hence, I strongly urge the hon. Minister to come forward and take up issues, and make an assurance to
the hon. House. With these words, I conclude, Sir.

SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Mr. Chairman, Sir, I thank you for very much for giving me this opportunity. I also would like to
congratulate the present Government and the previous Government for bringing this amendment which is very much needed to bring in social
equality. But the unfortunate thing is, irrespective of the number of Acts, all over the country the atrocities against Dalits are increasing day-by-day
and, in fact, the atrocities are worsening.

The recent very unfortunate development is, the Backward Classes who have been suppressed for several decades, now they are the main
perpetrators of committing atrocities on poor Dalits. These atrocities are committed frequently in States like Uttar Pradesh, Bihar, Rajasthan,
Madhya Pradesh and Mahrashtra. So, I would request the leaders of Backward Classes in these States to make an appeal to their communities not to



commit atrocities against Dalits. My appeal to them is to treat these Dalits also with human dignity.

Then, any number of Acts will not serve any purpose unless the police are also properly sensitized. To stop the atrocities against women, several
States in our country have started Police Stations exclusively run by women. Similarly, if there is really political will to stop the atrocities against
Dalits, the only way is to start Police Stations exclusively manned by the Scheduled Castes and the Scheduled Tribes, only then the atrocities can be
contained. Otherwise, the main culprits here are the police because they do not register cases, do not bring the witnesses, there is inordinate delay
and they resort to compromises and collude with other communities. Therefore, I am of the strong view that wherever the number of cases is more,
the Special Courts as well as the Special Police Stations should be manned exclusively by Dalits.

Sir, several Members who have spoken before me have mentioned about some worst incidents of atrocities against Dalits. It is extremely
unfortunate and it is unpalatable to repeat those things. But still for the benefit of all the Members here, I want to mention them here. Some of the
instances are as follows. A minor Dalit girl was beaten up because her shadow has fallen on a man of other community. The Scheduled Castes
cannot share food in Madhya Pradesh. They cannot even look into the eyes of other community people. Thirteen families were socially boycotted in
Maharashtra. A Dality youth was brutally killed just because he played in the Ambedkar Tournament in Maharashtra. Five Dalit women were stripped
and paraded in Uttar Pradesh. A Dalit groom was attacked for riding a horse. A Dalit boy was burnt to death. Three members of a Dalit family were
killed and dumped in a dry well. No hair cut is done for Dalits in Karnataka villages. Dalits were forced to eat human excreta. Dalits were punished
for drinking water meant for the teachers.

So, wherever there is a leakage in the system, particularly at the courts and police stations, unless it is plugged, any number of Acts will not bring
justice to Dalits. I would like to reiterate to the hon. Minister here that after nearly 70 years of Independence, if we really want to treat these poor
people with human dignity, the only way is that the Special Courts and the Special Police Stations should be manned by the people from these
communities. Otherwise there is no solution to this problem.

Sir, we have a proper legal system in the country. But unfortunately the legal system meant for the poor is working separately. If it works in close
coordination with the Department of Social Justice and Empowerment, the legal aid which is available to the poor could be made use of. I would like
to submit here that 93 per cent of the people who are hanged to death are from the Dalit community. The only reason for this is that they are not
able to engage a proper advocate.

Although, for the namesake we have the legal aid system in the country, it is not effective for the simple reason that dalits are not able to engage a
proper advocate. Therefore, I would submit to the hon. Minister here that special courts should be there, the police stations should be manned by
them, and the legal aid system should be linked with the departments so that it would be effective. Whenever there is a death penalty or life
imprisonment, proper and good advocates should be given to them for legal advice.

I do not know why SC/ST officers were excluded from this for their negligence. Along with the non-dalits, if there is negligence by SC/ST officers of
not doing their duty, they should also be equally punished for the simple reason that there is every possibility that they may collude with the people.
There is a possibility that they might take a bribe and ignore this kind of activities. Therefore, along with the non-dalits, dalit officers should also be
punished for negligence. In extreme cases of inhumanness, just as we are punishing with death penalty for atrocities against women - this is also
involved with the human dignity — I am also of the strong opinion that whenever there is an extreme inhuman atrocity against dalits, the exemplary
punishment including death penalty should be given. That is only the solution; otherwise, atrocity will continue to be unabated. Unfortunately, they
are being treated as third-class citizens here. Therefore, I am of this opinion that some of these suggestions could also be taken into consideration
so that the dalits could also live with dignity in the country. Thank you very much.
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DR. RAVINDRA BABU (AMALAPURAM): Sir, I thank you for giving me this opportunity. It is such an important Bill. It is very unfortunate that even
now in India when we are talking about computers, super conduction, bullet trains and airports; we are still talking about atrocities. What are these
atrocities? Why are these atrocities there on Scheduled Castes and Scheduled Tribes? What is their fault? Are they not human beings? Are they not
born to their mother and father? Are they born with any other animal? Why are they ill-treated? Why are they being killed, raped and discriminated?
This is not the solution. Any Act will never offer any solution. This will never end as long as we do not diagnose the disease. The disease is the
deep-seated prejudice in the minds of the people. Caste is such a peculiar thing that it is available only in India. It is not available anywhere in the
world. wize Breca wdl oft ol 3) e il awSr Jor F e Bz HA an orn &, ws Bz o Awz aen 3, 53 Bz O A ea won &, sAWI setral BA won §
wifidtar wae &t astg 3 sa Bz w1 wferor waft ordl & v Bere ordl anon arfge, Afdver anar A arg St vae arn i 261 &, 4 sA@T dedloe &) Afver az-ar2 as e
a<if am zar 3 Why this cancer is affecting the body of Indian polity? It is because there is a deep-seated prejudice in the minds of the people.
Therefore Dr. Ambedkar said that political freedom is meaningless unless you get social freedom, unless the people of India feel proud of being
Indian. I should feel that I belong to India. I should not feel that I belong to a Dalit caste. I should not feel ashamed of my caste or my birth. It is the
birth which determines the caste, not the profession.

Sir, there is apartheid in South Africa where there is racial discrimination against which Gandhiji fought. In America also, there are blacks who are
racially discriminated. We can understand this because they are discriminated on the basis of colour of their skin or their profession. But here, all
Indians look the same. Still, we discriminate on the ground of caste because one is born in a Scheduled Caste family and not because of any fault.

There is reservation provided to Scheduled Castes and Scheduled Tribes. The reservation should be made an Act. Atrocities Act is on one side,
but reservation should be made an Act. We are thankful to the Government, we are thankful to the Indian system. People are so gracious that they
have allowed the Scheduled Castes and Scheduled Tribes by giving them some reservation at the entry level allowing five years relaxation. I
earnestly urge the Government of India to give five years extension to Scheduled Castes and Scheduled Tribes at the time of retirement also so that
all officers belonging to Scheduled Castes and Scheduled Tribes may be available to become empanelled as Secretary level officers. My colleague
already said that there are no judges from Scheduled Castes and Scheduled Tribes in High Courts or Supreme Court because the entry is very late.
Therefore five years extension should be given for retirement. Thank you.
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HON. CHAIRPERSON : The question is:
"That the Bill to amend the Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities) Act, 1989 be taken into



consideration."

The motion was adopted.

HON. CHAIRPERSON: Now, the House will take up clause-by-clause consideration of the Bill.
The question is:
"That clause 2 stand part of the Bill."

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3 Amendment of Section 2
HON. CHAIRPERSON: Now, Dr. A. Sampath to move the amendment Nos. 30 and 31. He is not present.
Shri N.K. Premachandran to move amendment Nos. 38 and 39. He is not present.
The question is:
"That clause 3 stand part of the Bill."
The motion was adopted.

Clause 3 was added to the Bill.

Clause 4 Amendment of Section 3

HON. CHAIRPERSON: Shri Adhir Ranjan Chowdhury to move Amendment No.3. He is not present.
Shri B. Vinod Kumar to move Amendment Nos. 12, 13 and 14. He is not present.

Shri Jitendra Chaudhury to move Amendment No. 28. He is not present.

Dr. A. Sampath to move Amendment Nos. 32 and 33. He is not present.

Shri Balabhadra Majhi to move Amendment No. 35. He is not present.

Shri N.K. Premachandran to move Amendment No.40. He is not present.

The question is:
"That clause 4 stand part of the Bill."
The motion was adopted.

Clause 4 was added to the Bill.

Clause 5 Substitution of new

Section for Section 4

HON. CHAIRPERSON: Shri B. Vinod Kumar to move Amendment No.15. He is not present.
Dr. Shashi tharoor to move Amendment Nos. 18 and 19. He is not present.
Shri Balabhadra Majhi to move Amendment No. 36. He is not present.

Shri N.K. Premachandran to move Amendment No.41. He is not present.



The question is:
"That clause 5 stand part of the Bill."
The motion was adopted.
Clause 5 was added to the Bifl.

Clauses 6 and 7 were added to the Bill.

Clause 8 Substitution of new Section for Section 14

HON. CHAIRPERSON: Shri Rabindra Kumar Jena to move Amendment Nos. 10 and 11. He is not present.
Shri B. Vinod Kumar to move Amendment Nos. 16 and 17. He is not present.
Dr. Shashi Tharoor to move Amendment Nos.20 and 21. He is not present.

Shri Balabhadra Majhi to move Amendment Nos. 37 and 46. He is not present.

The question is:
That Clause 8 stand part of the Bill."
The motion was adopted.
Clause 8 was added to the Bill.
Clause 9 was added to the Bill.

Clause 10 Substitution of new Section for Section 15

HON. CHAIRPERSON: Dr. Shashi Tharoor to move Amendment No.22. He is not present.
Dr. A. Sampath to move Amendment No.34. He is not present.

Shri N.K. Premachandran to move Amendment No.42. He is not present.

The question is:
"That clause 10 stand part of the Bill."
The motion was adopted.

Clause 10 was added to the Bill.

Clause 11 Insertion of new Chapter IV A
HON. CHAIRPERSON: Shri Jitendra Chaudhury to move Amendment No.29. He is not present.

Shri N.K. Premachandran to move Amendment Nos. 43, 44 and 45. He is not present.

Shri Balabhadra Majhi to move Amendment No. 47. Are you moving your amendment? He is not moving.

The question is:
"That clause 11 stand part of the Bill."
The motion was adopted.
Clause 11 was added to the Bill.

Clause 12 was added to the Bill.



Clause 13 Ordinance 1 of 2014

HON. CHAIRPERSON: Shri Adhir Ranjan Chowdhury to move Amendment Nos. 4 and 5. He is not present.
The question is:
"That clause 13 stand part of the Bill."
The motion was adopted.
Clause 13 was added to the Bill.

Clause 1 Short title and commencement

HON. CHAIRPERSON: Hon. Minister, to move amendment No.2.
Jiofera e orm ;@

"5 Ao 1, dfes 3, 3 "2014" & serrer uz "2015" yférentier fven sy (2)

HON. CHAIRPERSON: The question is:

"That Clause 1, as amended, stand part of the Bill."

The motion was adopted.
Clause 1, as amended, was added to the Bill.

Enacting Formula
HON. CHAIRPERSON: Hon. Minister, to move amendment No.1.
Jiolerel Bsen srm ;@
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HON. CHAIRPERSON: The question is:
"That Enacting Formula, as amended, stand part of the Bill.”

The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.

HON. CHAIRPERSON: The Minister may now move that the Bill, as amended, be passed.
off emar <iE arsella 3 Yram waAr § ¢

"fep ferdere ot deiferT a3 wrf¥e fvem Sy

HON. CHAIRPERSON: The guestion is:
"That the Bill, as amended, be passed."

The motion was adopted.

HON. CHAIRPERSON : Now, we take up 'Zero Hour'. Each Member would get two minutes to speak.

(oft enaz de staeiT)

(oft enae die sraeiT)



